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• Applicant(s) 	•. 	 N —  

Respondeat(s) 

Advocate for Applicant(s)  

Advocate for Respondent(s) 

Notes of,, the Registry 
	

Order of the Tribuna 

16.7 .99 
	

Four weeks time allowed to receive 

instructions on the prayer of mr B.C. 

Pathak,learned counsel for the alleged.. 

contemners., 

List on 18.8.99 for ord 

Me 	 Vice- hairman 

1901 

18 .8.99 
	

Heard Mr A.zthmed,leaxried counsel for 

the petitioners. perused the petition. 

Issue notice to show cause as to why 

contempt proceeding shall not be initia-
ted against the alleged contemners. 

145 t on 21.9 • 99 for reply to the show 

cause. 

11 

	 Alleged contemner No.2 shall personally 

appear before this Tribunal on 21.9.99. 
Office to issue notice forthwith. 
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The alleged COntennerN6.2,Col.. 
Bed Ratan is personally preseniL, before 

this Tribunal. He informs us tl1iat the 
order has been complied with. Copy of 
the order has placed before us The 
counsel for both sides has infLrrned 
that the order has since.beej 46mplied 
with. We find that there is no ground to 
proceed with the contempt proceedings. 
Accordingly, contempt petition is c)%$ed. 
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